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(a) whether the allocations for the 
annual plan (198S.86), the first year of the 
Seventh Five Year Plan, have sinoe been 
finalised ; 

(b) if so, the allocation for-on going 
projects (under construction) in the Nor-
thern Railway ; and 

(c) the steps proposed to be taken to 
complete the on-going projects in the 
Seventh ·Five Year Plan? 

THE MIN STER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) About Rs. 118 crores. 

(c) Progress of projects win be 
tnClnitored closely, to identify and resolVe 
all proMem areas. 

Allotment of Railway Land to Private 
P rti 

722. SH I NARAYAN. CHOUBEY: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government have at 
present stopped allotment of raHway land 
to private parties as a matter of policy; 

(b) whether Government are proposing 
to revise the policy and start fresh allot-
ment of land to private partie, if 0, 

when '; 

(c) whether Government consider such 
cases where small shopkeepers were/are in 
occupation of railway plots and had be n/ 
have been giving money to ra 'lways on daily 
b~sis (ticket system), . for allotment of 
land; 

(d) whether Government are aware 
that a large numb r of per ons hav 
applied for plot on railway land with 
minimum Rs, 100/- as application fe ; 
and 

(e) if so, what amount did the railways 
coUect towards such appli~tion . fee on the 
South Eastern Railway and whether these 
cases will be considered when allotment of 
railway plols starts? ' 

THE MINIST R OF T 
(SHRI BANSl LAL): (a) Yes, 
Railways have as a matter 
topped licensins of r~i1wa)' 

NSPORT 
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shopping and stalls unconnected with tho 
Railway's working to private parties. 

(b) At pre ent there is DO proposal to 
revise the po] icy as stated in (a) above. 

(c) The Railway a1Jows the system of 
tehbazari allowing mobile vendors on 
payment of daily tehbazari which doe not 
involve licensing of plot • 

(d) The Government are aware that 
Pri~r to the introduction of current policy, 
regIstration fee varying from Rs. 2S to 
Rs. 100 per application wa collected at the 
time of applying for shopping plot . 

(e) Approximately an amount of Rs. 150 
lakhs was collected towards application 
fee on S.B, Railway. The application fee 
ha either been returned or i in tho 
process of being returned as the licensing 
of shopping plots has since been sto ed 
on the Ra ilways, 

[Translation] 
Helicopter Corporation 

723. SHRI HARISH RAW T: 
SHRI S.M. BRATTAM : 
SH MOHANBHAIPATEL: 
SHRI HUSSAr DALWAI: 

Will the Mini ter of TANS 0 T b 
plea ed to state : 

(a) whether hi Mini",try ba taken a 
decision to set up a elicop er Corpora .. 
tion ; 

(b) if not, the time by which this 
decision is likely t be taken ; and 

(c) the likely juri diction of th 
Helicopter Corpor tion and financial com-
mitment mad in tbi regard? 

TH MINISTER 0 STAT 
D P RTMENT 0 CIVIL 
(SI ' I JAGDTSH T - T ER) 
Sir. 

(b) Does no ari e. 

(c he H licoPter C rpor tion of 
India which ha be n regi ter d a a 
Government Company under th Companie 
Act 1956 will hay an an lndi ju i die .. 
ti n, 1 auth ri cd capital f the 
C mp y iRs. SO cr r ,51% or which 
will b contributed by h Oov mment of 
India and th remaining 49 Yc by i and 

atllral Oa Commi i • 




